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(RegionalOffice) Ph.2491269
Rajasthan State Pollution Control Board,

F-470 MtA Madri Udaipur

3eBNo.:RPCB/RO udrlNGT/

The Registrar
NGT New Delhi
Email:- fi ling.ngt@gmail.com

Sir,

With respect to above, status report

Tribunal Dated 02.05.2019 in the matter

DhelanaV/s SOR is enclosed herewith.

Date: l9.V.11

sub:- Regarding compliance of Hon'ble National Green Tribunal Directions
in OA 797/2018 in the matter of Residents of Saren phala Dhelana

Applicant(s) versus State of Rajasthan Respondent(s) dated 02.05.2019.

on Compliance of Hon'ble National Green

of OA 79712018 Residents of Saren phala



Status report on Compliance of Hon'ble National Green Tribunal Dated
02.05.2019 in the matter of OA 79712018 Residents of Saren Phala

Dhelana V/s SOR.

In the NGT OA 79712018 Residents of Saren Phala Dhelana Applicant(s) versus State of
Rajasthan Respondent(s) dated O2.O5.2Olg, it was directed by NGT in point no. 3 as

below:

"We have examined the methodologlt adoptedfor assessment of environmental domages

and we find that it has been erroneously adopted as such methodologt pertains to
industries and not mining. As regards the latter, i.e. methodolog,,pertaining to mining,

appropriate orders has already been issued to the Central Pollution Control Board
(CPCB) for formulating one".

After receiving the direction of Hon'ble NGT in the matter the RSPCB contacted the

CPCB on dated 27.05.19 (copy enclosed). However no information could be received

from the same regarding calculation of environmental compensation for the mines. In the

mean time, an Environmental compensation cell has been created at HO RSPCB level, in
compliance of direction of Hon'ble Supreme Court and Hon'ble NGT under the Chief
Environment Engineer of RSPCB for recommending imposition of environmental

compensation on mine as well (copy enclosed). Hence the matter has been referred to the

same on dated 05-07.2019(copy enclosed). Based on the calculation of environmental

compensation by the above further necessary action should be taken against the mines

IWs Vineet Udhyog Ltd (ML No. 226191) which has already been closed down by

RSPCB u/s 33A of Water Act and 3lA of Air Act for violation of the above Acts vide

HO letter no. Fl2(UDPR-146)/RPCB/Gr.Mines/64 dated Og.O4.2}tg(Copy enclosed).
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No.: RPCBIRO UruDR/ Lq 3
'l'hc Chief Environmental Engineer

I invironmental compensation Cell

RSPCI], Jaipur

▼

Rajasthan State Pollution Control Board

Udaipur
Dated , slt lfJ

Sr.rb:- Compliance of Hon'ble NGT direction dtd. 02.05.19 in the matter of

OL79712018 residents of Saren Phala Dhelana V/s SOR.

Sir,

With rcf'crcnce to above, the Hon'ble NGT has directed on dtd 02.05.19 in above

casc that the mcthodology adopted by the state board for calculation of environment

cclmpensation by the undersigned in case of mine in erroneous as it pertains to

ii:dustrios and not mines. The Status report field by the undersigned is enclosed which

is rclated to thc matter of M/s Vineet Udhyog dumping mining waste on the bank of

Som rivcr. 'l'hc State board has already issued direction for closure of the above unit on

dtd. 15.03.19 and status report on methodology and environmental compensation

calculatcd was submitted to the Hon'ble NGT as per direction of the same dtd.

21.02.11).

You are requested to examine the matter and levy environmental

compensation on M/S Vineet lJdhyog in the light of direction from Hon'ble NGT dtd.

02.05.19 at thc carliest so that the status report can be filed again in the Hon'ble NGT

bclore the next ciate of hearing 15.7.2019.

Yours faithfully,

Regiona1 0fflcc,RSPCB,Udaipur

Address:Iイ 470,Ncar UCCI Building,lⅥ .I.A,Udaipur.

Em」]:ro.ud― ail.COm

l)hone nO:0294-2491269

OLB惚漱)
Regional Offlcer
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RAJASTHAN STATE POLLUT10N CONTROL BOARD
4,Institutional area,Jhalana Doongri,Jaipur.

Phonc:5101871,5101872、 /― .rpcb.nic in

OI'FICE OIIDER

For the corlpliancc of the clirections of ttre Ilon'ble Supreme Court ancl

llcrn'blc National Grcen Tribunal an Environmerrtal Conrpensation Committee under'

thu (lhairmanship ol' Mcnrber Scoletary, RSPCB is hereby constituted for assessing

rur::l iccommending imposition of Environrnental Cornpensation on atl tlie
inr,livirlr.rals/unitslindustriesiminesiinstitutiolyentities etc. 'l'he committee shall consist
ol tbllowing officials :-

l, Chicf Environment Engineer, RSPCB-
2. Glor"rp lnchalgc lrlnvilonment Compensation Cell-
--i [-ega) Adviser. ITSPC]3-

4. Accounts Officer. ttsPCil-

t,7-C‐め
No F-10(  )/RPCB/Plg/EC/1夕 3`「 ノSC,

(:ol)卜 1()ib110ヽ ving libr inibl mation and ncccssary act10ni

Member
Member Secretaly

Member

Member

l'he conrmittee shall assess the Environmental Compensation ancl recommentl
it to t-he Cirairperson ibr llnal approval. The officc order shall come into force witlr
I rtrurcrl i ate e1'fect.

-lhis 
bears the appLoval qf ihe competent authority,

- sJ-
(Shaiiaja Deval)

Member Secretary

Datc: ;[S- 4-)-"19

i. i)S to Chailperson, Raiasthan State Pollution Contr-ol Boar.d, Jaipur.
2 PA to lvlcnrber secrctary. Rajasthan state Pollution control Boalcl, .laipur.
j. cirief Llnvironmenr Dngincer, Rajasthan State Pollution control Board, Jaipur.
tl. ('hicf Accounts Oificer, Itajlsthar State Pollution Control Board, Jaipur.
5. ,'\11 the Group Inchalges, l{ajasthan state t)ollutiorl control l}oard, .laipur.
h. il.r'gional ofticeL^ Alrvar', Ilikaner. Ilhiwadi, Bhilwara, Balotra. tshar.atpur',

ulrittorgarh, Kishangarh. Kota, Jopdhpur, Jaipm (North), Jaipur (south), Udaipur,
l)lli, Sikar, l?.ajasthan State Pollution Control Board.



[v,t Gnrail
RO RPCB UDAIPUR <rorpcbudaipur@gmail.com>

NGT oA 79712018 Residents of saren phara Dherana Appricant(s) vs soR1 nr6.ggg-g

RO RPCB UDAIPUR <ro.udaipur@gmail.com>
To: mscb.cpcb@nic.in, vmoni.cpc@nic.in, ngt.fi ling@gmait.com

Sir
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mines order 797‐ 2018.pdf

Mon,May 27,2019 at 3:41 PM
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Sir・

ofthё state BOard.

mentioned therein.

and water pollu● On cOntrOi轟こI慕島高 ofrepeateldirectiOnsOfthe
adequate air

RAJASTHAN s■
10LLUTIoN L BoARD4, Jhalana ArearJr

PhOne:5101871′ 51018,2 5159600′ 5159699 Fax:

Uilii,::Hl;ll #ii,licr Mines/ r Lf

N/v Dhelana, Tehiil Kherwara,
District Udaipur.

Sub:- Directions under the

Date:θ
lЧlb

and Control
and cOntro1 0f

[hereinafter
& Control of

shown:-
effect from

and abatement

of water

steps as are

establishing

consent
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udr/753 datedlo7/02/2019,

rjasthan State pollution Control
'the provisions of the Air fprev

us provisions of the Act here-in.
whole of the State of Rajasrhan
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Tehsil Kherwara, District Uda
Board's letters no. RpCB/Roll
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3. AndlrrhereastheAirActhas been
of air pollution.

4. And whereas the Water Act has been
_ pollution and for maintrinirg rndi.;
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. And whereas se.io, Zt oithe d;;l
ff .fne13ting an indusbial planr and d;

7. And whereas M/s Vineet Udyog pvt Ltin mining of marble at mine ff,rf.l fV".

^ ?,r!.,.., Udaipur. During p.o."ir-,t,"'r,ii
o. Anq whereas consent to operate was p
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10, And whereas the mine *r, i;;;;.;

i::T:If it was.observea that minins
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section 33A of the Water ect nas Ueen

13. And whereas the mine has failed to sub
1.4. And whereas the above oUru*.uonJi
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the whole of the State of Rajasthan effect from

to provide for the prevention,

:d to p-rovide for the prevention and
the wiolesomeness of water.

is engaged
Khelwara,

ゾ2015 which

for reuewal of consent to and has been

'd has been conferred power to take
rol and abatement of air & l{ater pol
section 25126 of the WaterActpioh
trge of pollutants without obtai;in;
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results in
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gile,tions lndersectiOn 3■ A the Air Act &vide letter under reference the reasons



15。 And
been
And

industry,
Act and

Board, in
Water Act

which shall

fine, and in
rupees for
failure.

officer or lLIIe‐も3品at6complywith
rin order to preventlandl

mining and for the PurPose;of PrevCntion t

ise of the Powers conferred uPon i
s following directions :-

occupier shall close down the

r above stated violations of

seriously bY the Board.

the Board in order to

don or Process is comPetent to iss

33A of the Water Act in writing to

mine'tiU Consent to oPerate is obt;

l Director, DePartment of Mines &

closure of the
lessee.

udaipur shall ensur,

lessee and not issue anY Ravanna

WaterAcL   I   I

provisions of the Air Act & the Water Act have

and control air pollution belng causedty an

any direction under section 311{Al of the Air

Jttrson,。 mcぼ。r au由 oHけ andluChpersoL

acti宙ties forthwith and not re‐ cOmmiSSion

from the Board,
rg5r, Government of Raiasthan, Udaipur shall
g面畜said u滅t&brたitdl tte kavannaお sued

of the mine, forfeit all the Ravannas issued to

consent to operate is granted under the Air Act

& Geolory, Government of Raiasthan, Udaipur

all the [rr"nnrt issued to the Iessee and not

e is granted under the Air Act and Water Act'

tl.Iir Act and section 4L Q) of the Water Act

iHonal fine which may extend to five thousand

rntinues after the conviction for the first such

Yours sincerelY,

sd-
(shailaja Deval)

Member Secretary

of Raiasthan, Shastri Circle, Udaipur.

rPsr.
& Geolory, Government of Rajasthan, Udaipur

', Government of Rajasthan,
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Mining Engineer, of Mines & Geolory, Government of

rg Engineer, DePartment of
ensure closure of the mine,

留XET職¶よξ:ぶ1り簡
provide that fails to comPlY with the issued under section 31A/33A of the

Air/Water shall, in respect of'each such be punishable with imprisonmont for a term

s but which may extend to six years and with
be less than one Year and six mo

the failure continues, with an

day during which such failure

ofrlcerj Reglona1 0f6ce,RSPCB′

rg for information and necdssary a

; Department of Mines & GeologY,
Copy to

l,

Engineer, Department
Engineer, DeParrment of Mines

nle.


